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Duty) Repeal Bill
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PROF. D. P. CHATTOPADHYAYA:
The exisrcise duty we are formally
abolishing today was actually abolish-
¢ long before. The price at which it
is now available is reflective of the
abolition of excise duty. But the price
of cloth does not depend only on
excise duty. It depends upon price
of cotton, conversion costs, fuel costs,
marketing costs, distribution costs,
ete.

MR. CHAIRMAN: The
is:

question

“That the Bill to repeal the
Dhoties (Additional Excise Duty)
Act, 1953, be taken into considera-
tion.”

The motion was adopted.

MR. CHAIRMAN: We take up
clause by clause consideration of the
Bill. There are no amendments. The
question is:

“That Clause 2, Clause 1, the
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.

Clause 2, Clause 1, the Enacting For-
mula and the Title were added to the
Bill.

PROF. D. P. CHATTOPADHYAYA:
I beg to move:
“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.

(Amdt.) Bill
17.49 hrs.

RE. BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH: Sir, I want to make a
submission. The Essential Commodi-
ties Bill may be taken up now, but it
will not be put down as the first item
tomorrow. There is a Bill-Labour
Provident Fund Laws (Amendment)
Bill—which has tc be passed by this
House and then it hag to go to Rajya
Sabha. We want to give priority to
the Bills which have to go to Rajya
Sabha.  Therefore, tomorrow the
Labour Provident Fund Laws
(Amendment) Bill will be put down
first ang affer it is passed, we will
resume discussion on the Essential
Commodities Bill. Thig is the glight
re-adjustment which I am requesting
the House to make.

MR CHAIRMAN: He is praying for
the leave of the House to give priority
to the Labour Provident Fund Laws
(Amendment) Bill. It will be done.

o

17.50 hrs,

ESSENTIAL COMMODITIES
(AMENDMENT) BILL—Contd.

MR. CHAIRMAN: Now, we take
up further consideration of the Essen-
tial Commodities (Amendment) Bill

SHRI BHOGENDRA JHA (Jai-
nagar): Sir, we were expecting that
this Bill which is before us and
which has been passed by Rajya
Sabha, would deal with some of the
vital issues that are agitating the
minds of the people and their living
conditions also. But, unfortunately,
it does not do so. The reality is
that in the original Act of 1955, we
have about 13 categories of essential
commodities including cattle fodder,
coal, automobile parts, cotton, wool,
textiles, raw cotton, raw jute, drugs,



311 Essenttal Comm,

[Shr1 Bhogendra Jha]

foodgramns, iron-ore petroleum and
petrojeum products, sugar and sugar
cane. bt « o ums Bill touches only
a te\’n things Here, the vital aspects
are not even touched upon There 1s
no Statement of Objects and Reasons
appended with the Bill so that we
can grasp the meaming of this As
far as this Bill 1s concerned it deals
wit1 some formality and techmical
matters only

When we touch upon this subject
we know that there are three as
pects which are important —produc-
tion, distribution and price  With
regard to  production the whole
country knows that there has been «
bumper crop of foodgrains and we
are patting ourselves on the back for
that Besides that there have been
huge imports With regard to ground
nut aso, the Mimster Shri George
has been declaring that there has been
a bumper crop of 70 lakh tonnes and
it comes to about 30 per cent more
than the last years production Here
we have just now heard that the
National Teatile Corporation 1s vlaymng
its part in stepping up production and
making the sick and deserted urits
viable ones In such a situation when
there 1s production on such a huge
scale what 1s the factor that 1s hinder
ing the proper distribution and check
on price rise in our country?

With regard to production we have
heard the Industries Minister who has
suggested someting to watch on the
industrial production Here when we
deal with industrial production Shri
Pa1 has enumerated certain things He
has appointed a panel which will be
headed bv Shn § M Ghosh Secretarv
to the Department Ths Panel will
deal with comp otion of production
data and production projects decip
hering and identifving trends of signi-
ficance organising pre emptive action
either 1n the sphere of infrastructure or
mput or marketing in order to sustain
upward trend in production advising
the Government in time in case of felt
need for any policy input and orga-
nising suc¢h coordination as will be
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necessary from the stage of raw mate-
rial to marketing 1n order to ensure
steady availabiity of material and
steady outflow of the end preduct.

So, this 15 where the production
poicy of the government ends at
present { woulc like to ask, in view
of the fact that the production in the
public sector 1s growing during the
Emergency—cven the NTC wih six
milis, most of them dead mills 1s
growing as to what the role of the
private serir 1v—even in the malter
of textiles We have been hearing that
the private sector 1s resorting t> lock-
ouls and even retrenchment Is the
Government of India aware of the
fact that the monopolists n our
country dre resorting to a policy of
increasing profits by raising prices,

after reducing production? So therr
polity 1s antinational They reduce
production and increise profit by

ralsing the prices {t seems that the
Government does not take 1into
cogmsance even the existence of this
aspect of the volicy  pursued by the
industrialists of the country I am
talking of big industnalists

In regard to production, we fear
that we miv agam be 1n 4 mess We
hate not been able to control lockouts
etc And in regard to the production
of groundnuts cotton and jute, there
1s a glut The jute mills are groan
irg and crving that thewr products
have not been taken up In such a
situation this would hamper produc
tion next vear When the real pro-
ducers are not getting impetus—whe
ther they produce foodgrains edible
oils jute cane cotton or oilseeds—
the danger 1s that they will not get
adequate encouragement and the pro
duction mav not go on steadily in
creasing as it did this year As such
one would expect that the Government
would consider the fact that the jute
rmlls are not doing justice to jute pro-
duction 1ts growers or even to its
marketing They are depending en-
tirely upon the Government They
are not reducing the price of jute
goods When the price of jute has
gone down naturally we expect that
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the prices of jute goods will be less.
But they are not cneaper. There is a
crisis in  the jute market; but the
prices of fimished goods are where they
were. They are also slightly costier.
in some respects. In such a situation,
the production-policy oi the private
sector 1s not helping the cause of the
industry itself, much less to talk of
that of the producers or of consumers.
And the same thing applies to sugar
mills and to cotton mills in private
hands, One would feel that the time
has come when the Government
should take up courage to nationalize
at least jute cotton and sugar mills,
in order to be in a stronger position
and {o have a strong hand over pro-
duction and to have a steady increase
in production, in order to have pro-
per distribution and reasonable prices.

T4en comes the question of distribu-
tion. With regard to this, our govern-
ment fcels very helpless. 1 am quot-
ing from “Business Standard”. I am
quoting the Minister, Mr. George him-
self, The Minister has indicated at
Bombay:

“that the traders were reconciled
to the Emergency and were waiting
nn their wings to exploit the situa-
tion whuen the ooporfunity arose
The ooportunity was the delay in
onset of the monsoon, by threce
weeks which led them to hoarding
and black-marketing

He is saving, in a helpless manner,
that some delay in the onset of the
monsoon allowed them to resort to
hoarding and black marketing.

18.00 hrs.

So, they are committing these crimes
at a time when there 1s a national
emergency, when the Government has
more than adequate powers to control
them, Yet, the Minister is groaning
and complamming about it.

MR. CHAIRMAN: He may continue
his speech the next day. We will now
take up the Half-an-Hour Discus-
sion.
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18.01 brs,
HALF-AN-HOUR DISCUSSION

PayMLnT OF FIRST INSTALMENT OF IM-~
POUNDED D, A.

SHRI INDRAJIT GUPTA (Alipore):
Mr. Cnairman, this Half-an-Hour Dis-
cussion raised by me concerns a mat-
ter which 1s of vilal importance to
many millions of salary earners and
wage earners 1in this country. The
Compulsory Deposit Scheme was intro-
duced by the Government in the name
of fighting inflation, Now it is regret.
table to ind at the end of two years,
or rather we are being told, that large
amounts. so far unspecified—I do not
know whether we will be able to get
more precise information tuday—large
amounts of these moneys, which were
to be deducted by the employers from
the emoluments of the employees and
to be deposited with ceriain authorities,
we are told that these people have
defaulted 1n many cases, and sums, of
money running into crores _of rupees
are not availahle for repayment,
rather refund Sir, I think you will
agree that 1t 1s an exilremely serious
matter

The hon Minister 1s reporied to
have said 1in the other HMHouse only
vesterdav 1n reply 1o a guestion that
not only the private sector employ ers——
they are. ot course, as usual the worst
onenders—but there are cases ot even
public sector undertakings, who are
involved 1n this kind of delauit. He
has specifically reterred to the fuct
that an amount of Rs. 4.1 crores 15 yct
to be remitied by the Coal India Lamit-
ed and its subsidiaries, particularly
the Bharat Coking Coal, towards the
additional dearness al'owance deposit

account.

THE MINISTER OF FINANCE
(SHRI C. SUBRANMANIAM): I suppose
you have scen the latter part of my
speech. A part of it has already been
deposited.



